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a proxy counsel has prayed for four 

weeks' time to file counteraffidavit 

Shri G .- .R .ora, lecirned c ounse 1 for 

the applicant has  no object ion. stay 

to continue till 1.12.1995 by which 

date a counter shall be filed with a 

copy to the pet it ioner' s counsel . 
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11 I&. MUER 	i 	JTRT ivi) 
At request further two weeks' 

time granted finally to file counter 

Stay to continue until furlher  order 

VICE 	N 

MIN1ITiT Ivi) 

Four weektjme granted • to the 

respondents to file counter. 

r (Adhn.) 
TwO weeks' tifre granted 

,it request to file cOu.nte. Stay to 

continue. 
i 

It was submitted on behalf of 

respondents that the authoritiehave 

sirxe taken action to carrel the 

impugned orders of transfers of the 

applicants. The relevant orders are 

No.P/174/95 dated 13.10.1995 In res 

of Shri .V,.RaO,and P112/95 dated 

19.7.1995 in respect of Shri 

In view of this categorical statement 

the Original Application has becon$ 

infructuous and is therefore disposed 

of accordingly. 
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